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 housing  in  ONGC  beth  at  Bombay
 *  and  at  Dehra  Dun.  Other  social

 welfare  activities  and  their  wages  are
 aiso  taken  care  of.

 Ag  far  as  Gauhati  is  concerned,
 whatever  may  haye  been  the  position
 in  the  past,  on  the  19th,  in  spite  of

 sour  repeated  requests,  the  Gauhati
 Refinery  could  not  work  while  the

 *  other  refineries  were  working.  How~
 ever,  that  is  not  the  matter  of  con-
 tention,  but  if  the  union  has  to  be

 recognised,  it  has  to  be  recognised
 by  the  State  Government  because
 they  will  go  into  the  membership
 og  the  union.  Then  we  have  no

 objection.
 पत,  CHAIRMAN:  The

 is:
 question

 “That  the  Bill  be  passed.”

 the  motion  was  adopted.

 MR.  CHAIRMAN:  ‘The  House  will
 new  take  up  the  next  item.

 17.22  hrs.

 GINE-WORKERS  AND  CINEMA
 THEATRE  WCRKERS  (REGULA-
 TION  OF  EMPLOYMENT)  BILG

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 WASANT  SATHE):  Sir,  I  move*:

 “That  the  Bill  to  provide  for  the
 regulation  of  the  conditions  of  em-
 ployment  of  certain  cine-workers
 4ang  cinema  theatre  workers  and
 for  matters  connected  therewith,
 be  taken  into  consideration.?

 Sir,  while  moving  this  Bill,  |  would
 like  to  say  that  this  House  has
 already  passed  two  Bilis,  namely.
 “The  Cine  Workers  Welfare  Cess

 |  Bill,  1981”  and  “The  Cine  Workers
 Welfare  Fund  Bill,  1981  “during  the
 Jast  Session.  We  ere  in  the  process
 ef  formulating  rules  for  the  imple-
 ‘Mentatnon  of  these  Acts.  These
 ee  ee

 ry
 “Moved  with  the  recommendation  of  the  President.  न्  ore
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 Acts  are  intended  to  meet  the  welfare
 needs  of  low-paid  indigent  cine
 workers  in  the  production  sector
 through  a  Welfare  Fund,  The  pre-
 sent  Bill  is  a  more  comprehensive:
 Bill.  You  will  recollect  that  last
 time  the  Members  had  =  expressed
 themselves  that  a  more  comprehen-
 sive  legislation  to  protect  the  em-
 polyees  workin  in  the  cineme
 industry  should  be  brought  forward
 and  I  had  promised  that  I  would  ४
 so,  and  I  am  doing  jt  in  this  Session
 through  this  Bill.  मि

 The  present  Bill,  though  again
 aimed  at  the  welfare  of  cinema
 workers  is  wider  in  scope  in  that  it
 proyides  for  the  regulation  of  the
 conditions  of  employment  of  certain
 categories  of  cine  workers  and  cinema
 theatre  workers  and  inter  alia  extend
 them  the  benefit  of  Provident  Fund
 etc.

 As  I  had  zarlier  mentioned  while
 moving  for  consideration  of  (he
 Cine  Workers  Welfare  Cess  Bill,  1981,
 and  the  Cine  Workers  Welfare  Fund
 Bill,  1981,  the  number  of  people
 employed  in  the  Film  Industry  is
 estimated  to  be  of  the  order  of  about
 3  lakhs  out  of  which  nearly  60  per
 cent  of  the  workers  are  employed  in
 the  exhibition  sector  and  the  rest  in
 the  production  and  distribution
 sectors.  With  the  help  of  these  three
 Bills,  we  hope  to  bring  a  large  section
 of  low-paid  workers  employed  in  the
 production  and  exhibition  sector  of
 the  film  industry  within  the  ambit  of
 the  welfare  measures  envisaged  by
 the  Government.

 The  present  bill  wifl  cover  people
 engaged  for  production  of  feature
 films  whose  monthly  wages  in  con-
 nection  with  the  engagement  in  हैं

 given  feature  film  is  Rs.  1,000/.  or
 less,  exclusive  of  allowences  or  facili-
 ties,  or  in  case  of  lump-sum  payment,
 whose  remuneration  does  not  exceell

 -Re.  3.000/-  for  one  film.  This  Bill,
 -as  jn  the  case  of  other  ¢wo  bills  which

 -
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 have  been  passed  by  ¢his  House,  aims
 at  the  welfare  of  essentially  low-paid
 cinema  workers.  the  objective  ig  10
 improve  the  working  conditions  ०
 jow-paid  employees  in  the  Film  In-
 dustry  since  it  is  these  workers  who
 ane  in  dire  need  of  Jega]  protection
 for  ensuring  better  working  condi-
 tions.

 As  ¢he  House  is  perhans  aware,  the
 studio  system  in  production  of  films
 hag  now  aimost  become  obsolete,
 There  are  hardly  any  studios  now
 which  keep  a  large  complement  of
 artists,  technicians  and  workers  on
 their  regular  pay  roll.  The  predo-
 minant  ‘system,  now  is  to  employs
 peopie  on  a  film  to  film  basis.  Quite
 ofien  no  definite  agreements  far  such
 employment  are  executed.  The  Gov-
 ernment,  therefore,  feels  that  the  first
 step  lowards  improving  the  employ-
 ment  conditions  of  cine  workers  in
 the  production  sector  js  to  enforce  a
 system  of  written  agreements.  In
 case  the  cine  workers  are  engaged
 through  a  contractor,  the  agreement
 wil]  provide  a  specific  condition  that
 in  the  event  of  the  contractor  failing
 fo  discharge  his  obligations  under
 the  agreement  towards  the  workers,
 the  producer  of  the  film  will  be  liable
 to  discharge  such  obligations.  ‘The
 Bill  provides  that  such  agreements
 will  be  in  the  prescribed  form  and
 will  be  registereq  with  the  competent
 authority.

 The  Bil]  inter  aka  provides  for  the
 appointment  of  Conciliation  Officer,

 ‘tor  holding  conciliation  proceedings
 where  any  dispute  between  the  cine-
 maworkers  ana  the  poducers  exits  or
 is  apprehénded.  We  hope  that  most  of
 the  Asputes  will  be  settled  through

 -eonciliation.  If  the  dispute  cannot  be
 settied  by  the  Conciliation  Officer  he
 will  repot  the  matter  ‘to  the
 Central  Government;  and  then  the
 Central  Government  is  empowered
 -  refe,  this  dispute  for  atthudieation
 to  single  member  “Cine  Workers

 “Tribunais”,  to  be  constituted  under
 the  law.  The  awards  of  the  Tribunal
 will  be  final  subject  to  reviston  by

 "the  High  Court.

 NOVEMBER  23,  ।  Cinema  Theatre
 शए.  Bill

 -

 The  procedure  for  setting  the  dis-
 putes  is  similar  to  the  provisions  in
 the  Industrial  Disputes  Act,  1947.
 The  Bill  proposes  penalties  only  in
 cases,  where  the  producer  of  a  feature
 film  fails  to  register  the  agreement
 enter  into  with  the  workers  or
 when  he  takes  work  from  workers
 without  executing  an  agreement.  Ag,
 you  might  have  noticed,  we  propose
 to  extend  the  Employees  Provident
 Funds  and  Miscellaneous  Provisions
 Act,  1952  to  such  Cine  workers  who
 have  completed  asignments  in  not
 less  than  five  feature  films  With  9sne
 or  more  producers,

 We  feel  that  the  feature  of  ad  hec
 employment  which  is  predominantly
 in  ¢he  vroduction  sector  is  not  appli-
 cable  to  workers  in  the  exhibition
 sector.  Most  of  theatre  workers
 are  regular  employees,  These  em-
 ployees  are  not,  generally  provided
 with  such  facilities  as  gratuity  and
 Provide  provident  fund.  We,  there-
 fore,  feel  that  it  would  be  sufficient
 to  provide  the  applications  of  the
 provisions  of  the  Payment  of  Gratuity
 Act,  1972  and  the  Employees  Provi-
 dent  Funds  and  Miscellaneous  Pre-
 visions  Act,  1952  to  the  employees
 of  cinema  theatres  with  a  slight  mo-
 dification  to  the  effect  that  these  Acts
 will  apply  to  cinema  theatres  where
 five  or  more  persons  are  employed.

 i  have  no  doubt  that  the  hon.  Mem-
 bers  will  welcome  this  initiative
 taken  by  the  Government  to  protect -
 the  interests  of  low-paid  artists  and
 technicians  engaged  in  the  produe-.
 tion  of  feature  films  and  employees
 of  cinema  theatres  in  their  relatien-
 ship  with  their  employees  with  re
 gZarq  to  terms  and  conditions  of  em-
 ployment  payment  of  wages  and  pro-
 visions  of  other  amenities.  I  look
 forwarg  to  the  views  and  suggestiohs
 of  the  hon.  Members  on  this  provi-
 sion  which  has  been  a  long  pending
 need  of  ¢his  industry,

 1r  CHAIRMAN:  Motion  moved:
 “That  the  Bill  to  provide  for  the

 regulation  of  conditions  of  emplay-  ।
 rent  of  certain  Cine-workers  au
 cinema  theatre  workers  and  far  *

 mateers  connected  therewith,  Be
 taken  into  consideration”.

 4
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 SHR]  AJIT.  BAG  (Serampore):
 Mr,  Chairman  Sir,  I  rise  to  speak  on
 the  Cing  Workers  and  Cinema
 Theatre  Workers  (Regulation  of  Em-
 ployment}  Bill  introduced  by  Shr
 Vasant  Sathe,  hon.  Minister  for  In-
 formation  a,d  Broadcasting.

 Me  hon.  Minister  has  at  long  lasi
 brought  before  -  House  qa  legisia-
 tion  which  proposes  ta  pring  the  cine
 workers  and  cinerea  theatre  workers
 under  the  purview  of  the  industrial
 Disputes  Act,  The  hon.  members
 will  perhaps  be  gracious  enough  te
 remember  that  on  1st  September,
 1981,  when  I  roge  to  speak  on  the
 Cine  Workers  Weifare  Cess  Bil]  and
 the  Cine  Workers  Welfare  Fund  Bill,
 I  urged  upon  the  hon.  Minister  to
 declare  Cinematograph  as  an  indus-
 try  so  that  the  service  conditions  of
 the  ciné-workers  might  be  covered
 by  the  Industrial  Dispute;  Act.

 But  there  are  big  loopholes  in  shis
 Bi.  The  hon.  Minister  has  not
 straight-away  declared  Cinemato-
 graph  as  an  industry.  He  has  sought
 to  cover  the  service  conditions  of  the
 Cine  workers  and  cinema  theatre
 workers  by  the  Industrial  Disputes
 Act  in  a  round-about  way.  The
 Position  is  not  clear  to  us.  Does  the
 hon.  Minister  intend  to  give  Cine-
 matograph  the  status  of  an  industry
 by  means  of  this  legislation?  ।  re-
 quest  him  to  make  the  point  clear
 before  the  house.

 Sir,  One  point  that  I  like  tg  men-
 tion  jn  this  connection  is  that  there
 is  nothing  in  the  Bili  io  safeguard
 the  service  of  the  workers  connected
 with  the  production  of  the  experi-
 mental  films,  films  dealing  with  moral
 teaching  even  in  Hindi,  not  to  speak
 of  those  in  regional  languages,  The
 majority  of  the  producers  are  distri-
 butors  and  they  are  mostly  black-
 money  sharks.  Out  of  their  unend-
 ing  lust  for  money,  they  only  care
 for  the  sex  and  violence-orlented
 films  which  are  box-office  hits.  So,
 the  good  films  in  Hindi  and  speci-

 etc,,  Bill

 ally  those  in  regional  languages
 have  to  wait  for  months  together
 to  ba  released)  Some  of  them  do
 not  even  see  the  light  at  all.  Thus
 cinema  which  is  a  very  strong
 weapon  for  forming  public  opinion
 is  tapaciously  used  by  the  money-
 sharks  to  deprive  the  mora]  stand-
 ard  of  the  nation.  What  could  be
 used  meaningfully  in  building  «a
 national  character  is  being  allowed
 by  the  Governmnt  to  be  blatantly.
 used  by  the  big  businesg  houses  to
 enjoy  loots  at  the  cost  of  the  morals
 of  the  younger  generation.  Films
 im  regional  languages  are  not  g  ven
 proper  protection.  The  Governaent
 of  West  Bengal,  I  may  mention,  has
 passed  a  Bilt  making  if  compulsory
 for  every  cinema  theatre  to  show
 filtig  in  the  regional  languge  for  at-
 least  13  weeks  g  year.  It  vas  been
 kept  in  the  cold-storage  fo.  months
 aepriving  it  of  the  assent  of  the
 President.  How  can  then  the  inte-
 rest  of  the  poor  cine-workers  con-
 nectea  with  these  films  br  safe-guar-
 ded?

 Sir,  there  are  serious  laggings  in
 the  Bill  It  has  not  said  anything
 about  the  pay-structure  a  the
 workers  connected  with  ‘ais  very
 vital  industry.  Nowhere  in  the  Bill,
 has  it  been  said  that  the  employees
 wil)  have  io  pay  D.A.,  other  allow
 ances  such  as  medical  allowance,
 house  rent  allowance,  overtime  and
 special  professional  allowances  and
 amenities  like  Provident  Fund,  pen-
 Sion  and  gratuity.  The  poor  workers
 have  been  ler  complttely  at  the
 mercy  of  the  employer  in  the  ab-
 sence  Of  a  legislation  in  thig  respect.

 Ang  above  all,  the  cases  of  the
 employees  in  Exhibition  and  Distri-
 bution  Section,  Contracted  Inspectors
 and  Representatives  have  been  left
 out,  oh ब्  जन  *  ै  ।  ॥  मे.  ke

 In  view  of  all  that  I  have  already
 said,  I  like  to  place  the  following
 before  the  House  through  you  tn  the

 .
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 form  of  suggestions  to  be  accepted
 by  the  Hon,  Mims:er:—

 (1)  Cinemtograph  is  to  be  decla-
 red  an  industry  with  the  meaning
 of  the  Industria]  Disputes  Act.

 (2)  Thig  legislation  shonlg  come
 dnte  force  simultaneously  a  over

 .India  gg  soOn  8  it  ig  passed.

 (3)  Respective  State  Governments
 should  be  consulted  while  appointing
 Conciliation  Officers  amg  Tribunals
 in  different  areas.

 (4)  It  should  inclhide  under  its
 Purview  all  the  workers  connected
 with  cinemategraph  industry,  not
 only  those  connected  with  production.

 (5}  The  different  terms  ‘employer,
 ‘worker’,  ‘establishment’,  “free  lance
 artist’,  ‘producer?  casual  worker  etc.
 shoulg  be  properly  defined.

 (6)  The  Infermation  and  Cultural
 Affairs  Department  should  be  the
 Administrative  Authority  of  the  pro-
 posed  Act  ang  rule-making  powers
 should  vest  with  this  Department.

 (7)  A  need-based  minimum  wage
 structure  for  all  the  employees  of
 the  three  sectors  should  be  prescri-
 bed  and  introduced.

 (8)  Principles  for  reasonable  and
 proper  categorisation  of  all  types  of
 workmen  should  be  determined  =  in
 consultation  with  the  representatives
 of  unions.

 (9)  There  should  be  provision,  for
 registration  of  establishment  with
 the  Administrative  Department  for
 carrying  out  Production  and  Distri-
 bution  of  films,  Exhibition  being
 governed  under  licensing  laws.

 (10)  Apprenticeship  scheme  should
 be  introduced  to  ensure  proper  train-
 ing  of  workmen  and  employees  and
 provision  should  be  there  to  absorb
 trainees,  Training  facilities,  shoulg  be

 NOVEMBER  23,  1981  Cinema  Theatre  452
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 provideg  either  in  existing  institu.
 tiong  or  new  once  set  up.

 (11)  Suitabl-  vrovisions  shoulg  be
 incorpy.ated  tg  fake  over  the
 management  of  sick  and  ailing  units
 and  units  which  have  remained  closed
 due  to  indefinite  lock-out,  closure  and
 strike.  Failure  to  comply  with  legal
 requirements  particalarly  payment  of
 minimum,  and  gross  mismanagement
 of  the  Unit,  should  gttrect  penal  mea-
 sures.

 (12)  Issue  of  licence  by  the  Infor.
 mation  and  Cultural  Affairg  9e
 ment  for  starting,  continuing  and
 renewing  work  in  an,  of  the  sectors
 shoulg  i>  contingent  on  proper  im-
 plementation  of  its  principles  of  Pay-
 ment  of  Mimimum  Wages  Act  arm
 other  regulatory  provisions.  2  per  cent
 of  the  budget  of  Producers  and  DBistri-
 butors  will  have  tp  be  deposited  with
 the  authority  to  guard  againt  viola-
 tion  ef  provisions  in  any  Act.

 (13)  As  general  guidanee  for  the
 proposed  legislation,  I  feel  that:—

 (a)  The  term  ‘wages’  should  be
 defined  as  in  the  Payment  of  Wages
 Act.

 (b)  In  the  matter  of  retrench-
 ment,  the  provisions  of  Industrial
 Disputes  Act  should  be  applied.

 (tc)  Ag  regards  penalty  of  viola-
 tion,  the  provision  of  the  Factories
 Act  should  be  operative.

 (व)  The  scale  of  gratuity  should
 be  on  the  lines  laid  down  in  the
 Working  Journalists  Act.

 (14)  Ag  regards  working  condi-
 tions:

 {a)  Show  Houses  should  be  cover-
 @d  by  the  Shops  and  Establishments
 Act  and  proper  hygenie  conditions
 of  work  should  be  ensured,

 ः  दढ
 In  respect  of  gratuity  under  the

 Payment  of  Gratuity  (b)-  Aet,  1872,
 the  scheme  of  gratuity  ig  admissible
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 to  employees  when  their  number  ex-

 ceeds  ten.  In  the  case  of  show.
 houses,  this  number  should  be  five
 or  more  ह

 (0)  The  provision  of  minimum
 wages  should  be  applicable  in  all  cases
 ang  its  administration  in  respect  af
 film  industry  should  be  entrusted  to
 the  State  Government.  Working
 hours,  overtime,  etc.,  shoulg  be  deter-
 mined  jn  terms  of  this  Act,

 (d)  Service  conditions,  nature  of
 employment  of  artistes,  writers,  musi~
 cians,  singers;  dancers  and  technicians,
 whether  skilled,  unskilled,  manual,
 supervisory,  or  technical,  whose  mon-

 thly  wage  in  a  film  ig  Rs.  1000  or  Tess
 exclusive  of  allowances  of  facilities  of.
 if  on  a  lumpsum  basis,  the  amount
 does  not  exceed  Rs.  5000  for  one  film,
 should  be  covered  by

 provident
 fund

 provisions.
 (e)  Employees  of  all  categories

 should  be  covered  by  the  group  ‘in-
 surance  scheme.

 (f)  Regularity  of  payment  of  wages
 has  to  be  ensured,  Casual  leave,  festi-
 val  holidey,  medical  leave,  हॉ,  should
 be  preseribed  suitably.  Casual  workers
 should  be  given.  monetary  compensa-
 tion  in  lieu  of  leave.

 .(g)  The  E.S.I.  scheme  should  cover

 aly  the  employecs,
 (h)  Dearness  allowance  shoulg  be

 linked  with  the  cost  of  living  index.

 (i)  Minimum  bonus  has  to  be  fixed
 at  8.33  per  cent  and  there  should  be
 no  ceiling  on  quantum  of  bonus.

 (j}  Accident  injury  compensation
 should  be  paid

 (x)  Canteen  facilities  at  subsidised
 rates  should  be  arranged.

 (1)  Recreational  and  Jibrary  facili-

 ties  should  be  provided  by  the  mana-
 gement,

 (m)  Night  allowance  hag  to  be  paid:
 for  night  shif,  workers.

 (n)  House  rent  has  to  be  given  af
 _  the  rate  of  10  per  cent  of  salary  /wage.

 etc,  Bul

 (0)  Free-lance,  technicians  and  wor-

 kets  should  be  engaged  on  written

 contrach  मि  द

 (0)  Recognised  union  office  should
 be  provided  by  the  management.

 (15}  suitable  standirig  rules  should
 be  formulated  in  terms  of  the  opera.
 tive  provisions  of  the  different  Acts
 to  lay  down  working  hours,  nunyber
 of  workmen  in  the  Exhibition  ‘sector,
 number  of  holidays,  weekly  est
 period,  categorisation  of  show-houses
 on  the  basis  of  amenities,  number  of
 seats,  relaxation  in  the  present  fro-
 visions  of  renewal  in  operative  licence
 every  year.

 ।  hope  the  hon.  Minister  will  accept
 my  suggestions.  With  these  words,
 I  lend  conditional  support  to  this  Bill.

 गोमती  कुष्णा  साही  (बेगुसराय)  :  र

 सभापति  महोदय,  सबसे  पहले मैं  मंत्री  जी  को

 घन्यवाद  देती  हूं  कि  बरसों  बरस  से.  फिल्म
 उद्योग  में  लगे  हुए  ऐसे  लोग  जो  बहुत  ही

 लो  पेड  इनकम  ग्रुप  में  थे  शौर  जिन  की  भ्रामरी

 बहुत  कम  थी,  उनकी  भावनायें की  इन्हों नें
 कट ्की  झर  कद्र  ही  नहीं  की  बल्कि  उन

 की  जिन्दगीਂ  के  भविष्य  को  सोचा  जिन.  का.

 भक्ति  ल्िशंकू की की  तरह  लटका  हभरा  था  कहां
 जायेंगे उन  के  बच्चे,  उन  का  वन  कसे  व्यतीत
 होगा,  उनका  परिवार  किस  स्थान  पर

 जा  कर  ठोर  ठिकाना  भागे  की  जिन्दगी  में

 लेगा,  ऐसे  लोगों  के  विषय  में  जो  मंत्री  जी  नें
 far  रखा  हैं  स  से  उन  की  सुरक्षा  होगी  थोर

 स  से  बढ़  बात  हैं  कि  उनਂ  के  लिये  जो  सुर्ख़ियो
 fred)  चाहिये  उनका  प्राव्ा  इस  विल  के

 अन्दर  हैं  ।

 सभापति  जी,  48  वाला कार  जो  फिल्म

 उद्योग  में  लगे  हुए  थे  चाहे  कलाकार  हों  .या

 तकनीकी  विभाग  में  काम  करने  वाले  ही,

 उन  सभो  की  कोई  सुरक्षा  नहीं थी  ।  झर

 जो  श्रम  में  लगे  हुए  लोग  हैं  उन  के  लिये  लेबर

 ara,.  इंडस्ट्रियल  डिस् प्यू द्य  एक्ट  भारी  हैं
 ,  जिन  से  लोग  गाइड  होते  हैं

 ।  ,  ,  .
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 लेकिन ऐसे  लोग,  जो  बहुत  अधिक  संख्या
 में  फिल्म  इंडस्ट्री  में  काम  करते  हैं,  उन  के  लिये
 कोई  भी  ऐसा  कानून  नहीं  था  जिस  के  तहत

 छन  को  सुरक्षा  दो  जाती  |  मंत्री  महोदय  ने
 इस  बिल के  उद्देश्य  में  दिखाया  है  किं  इसमें

 एग्रीमेंट  भी  किया  जायेगा  ओर  बसे  लोगों

 को  चाहे  कांट्रेक्टर  के  साथ हों  या  प्रोड्यूसर

 के  साथ हों  उन  को  तौंकरो  में  स्थायित्व दो
 men, समय  पर  तनरूदाह  मिलेगी  और  उन्हें
 नोकरी की  प्रन्य  सुविधाएं भी  दो  जा  सकेंगी ।

 संसार  में  फिल्म  उद्योग  में  हमारे  देश  का
 दूरा स्थान  कौर  इस  उद्योग में  जो  मैनपावर

 नंगी  हुई  है,  उस  को  संख्या  के  बारे  में  मैं  चछी

 तरह  तो  कुछ  नहीं  कह  सकता  ,  लेकिन  जहां  तक

 देखने  प्यार  पढ़ने का  मौका  मिला है,  उसके

 अनुसार वह  मैनपा  सबसे  ज्यादा है  आर

 उस में  भो  जो.  कम  भामदनों पाने वाले लोग पाने  वाले  लोग
 हैं,  उन  को  संख्या  ज्यादा  है  ।  इस  बिल  में
 wat  नें  कहा  है  कि  उन  को  feds  फंड

 दिया.  जायेगा,  उन  को  जो  पहले  ग्रैच्युटी नहीं
 दी  जाती  थो,  वह  भो  दी  जायेगी  ।  इस  से

 खन  के  भविष्य  की  दिशा  एक  निर्दिष्ट  स्थान  पर
 जा  कर  रुकेगी  कौर उन  के  बच्च के  लिये  भी
 बहुत  सुख  सुविधायें  मिलेंगी  ।

 13  मिलियन  लोग  रोज  सिनेमा  देखसे

 हैं  ।  यह  इंडस्ट्री  जूझ हे  लेकिन  इन्सान की

 जिन्दगी  के  साथ  जूझना  नहीं  खेदा  जा  सकता  है,
 उस  के  लिए  कुछ  ऐसा  उपबन्ध होना  चाहिये

 ताकि  भविष्य  में  उन  के  परिवार  कौर  बच्चे  भी
 बिल्कुल  निश्चिन्त  हो  कर  काम  कर  सकें,

 तनाव-दुर्ग  स्थिति  और  मानसिक  मस्त-

 व्यस्तता  से  ऊपर  हो  कर  वहू  अपना  काम  कर

 क
 ।  इसलिये मैं  मंत्री  मोदी/ को  बधाई

 देती  हूं  कि  वहू  एक  ऐसा  बिल  लाये  हैं
 जिससे

 ऐसे
 सैक्ज,  जो  कि  भ  तक.  नैगलेक्टेंड,

 थे,  उन  की  भोर  कान  दिया  जायेगा  भोर

 इसमें  उन  की  सुरक्षा  की  ब्यवब्था  की  गई  ह ै।

 ate,  Bill

 -जो  बडे  पदों  पर  काम  करते  हैं,

 जिनकी  तनरुआाह  बहुत  है,  उनकें  बारे

 में  कराये  दिन  ही  चर्चा  होती  है,  उनके

 बारे  में  लोग  सोचते  हैं,  और  उनकें

 लिये  तरह  तरह  की  तबदीलियां  कानूनों

 में  करते  हैं,  और  उनकी  मांगों  पर

 सबसे  पहले  osama  दिया...  जाता  है,
 लेकिन  यह.  तबका  एसा.  था

 जिसको  तरफ  कभी  किसी  का  पन -
 नहीं  गया  ।  इसीलिये  यह  अच्छी  ama

 हैं,  इसे  फिल्म  उद्योग  में  लगे.  म्रधघिकाश

 लागों  का  मनोबल  बनेंगा  आर  उनके

 सुख-सुविधायें  बढ़ेगी  ।

 इन  शब्दों  के  साथ  में  मंत्री  महोदय
 को  धन्यवाद  देती  हूं  ।  इस  बिल  में

 कुछ  Fea  की  चर्चा  की.  गई  हैं,
 लेकिन  मे  समझ  में  इसमें  एसे.  लूप-
 होल  नहीं  है.  जिनका  विरोध  करना

 चाहिए  ।  लेकिन  चूकि  विरोध  करना  हैं,
 इसलिए  कुछ  कहना.  चाहिए...  यह

 बिल्कुल  उचित  नहीं  जन  पड़ता है  |

 जो!  अच्छी  भात  कही  गई  है,  उसकों  तो

 कबूल  करना  चाहिए  क  इस  के  सिए  उनको
 आभार  प्रकट  करता  चाहिए  कि  ऐसा  बिल

 वह  कभी  नहीं  लायें,  लेकिन  हमारी  सरकार

 ने  यहां  पर  इस  तरह  के  बिल  को  उपस्थापित

 किया  है  जी  पहले  कभी  सदन  में  नहीं  पाया
 था  |

 "SHRI  ERA  MOHAN  (Coimba-
 tore}:  Mr.  Chairman,  Sir,  on  behalf
 of  Dravida  Munnetra  Kazhagam,  I
 extend  my  whole-hearted  support  ta
 Cine-workers  and  Cinema  Theatre
 Workers  (Regulation  of  Employment)
 Bill  that  hag  been  introduced  by  Shri
 Vasant  Sathe,  our  hon.  Minister  of
 Information  ang  Broadcasting  This
 Bill  in  fact  has  to  be  commended  by
 the  entire  House  because  for  the  first
 time,  after  34  years  of  Independence,
 a  Bill  desigmed  to  do  good  to  tha
 cinema  workerg  ang  cinema  theatre

 न  sell
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 workers  has  been  introduced.  India
 occupies  the  top  place  in  the  world
 in  the  matter  of  film  production  and
 naturally  the  number  of  workers  is
 the  largest.  I  need  not  elaborate  the
 myriad  problems  being  faced  by  such
 a  large  number  of  workers  in  this
 big  industry.  When  Dravida  Munnetra

 ‘Kazhagam  was  in  power  in  "Tamil
 Nadu,  within  the  powers  of  the  State
 the  DMK  Government  brought  out
 many  welfare  measures  for  the  cine
 workers  and  cinema  theatre  workers.

 Through  Entertainment  Tax  the
 States  are  able  to  earn  substantial
 sums,  running  into  crores  of  rupees
 annually.  The  Centre  gets  crores  of
 rupees  in  the  form  of  excise  duty  on
 raw  films.  Yet,  so  far  neither  the
 State  Governments  nor  the  Centre
 have  given  thought  to  the  problems  of
 workerg  in  this  industry.  One  begins
 to  doubt  whether  the  blackmarketeers
 controlling  the  film  industry.  were
 holding  their  big  stick  in  this  matter
 ang  the  Government  could  not  get
 out  of  their  oppressive  influence.

 Our  hon.  Minister,  Shri  Vasant
 Sathe,  is  neither  a  cinema  actor  sor
 a  cinema  producer.  Yet  he  has  un-
 derstood  the  problems  of  workers  in
 this  fleld  and  hag  brought  this  Bill.
 But  in  Tamil  Nadu  the  Chief  Minister
 was  a  cinema  actor  and  also  g  cinema
 producer.  Yet  he  ig  impervious  to  the
 needs  of  cine  workers.  The  reason
 ig  not  difflcult  to  understand.  Through
 the  Voluntary  Disclosure  scheme  he
 made  good  the  black  money  of  Rs.  79
 lakhs.  In  other  words  he  Is  the
 fountain-heag  of  corruption  and  the
 source  of  all  black  money.  How  can
 you  expect  him  to  think  of  dulng  good
 fo  cine  workers  and  cinémg  theatre
 workers?  The  Central  Government
 has  done  the  correct  thing  in  this
 matter.’

 The  Theatre  owners  also  do  not
 evince.  any  interest  In  the  welfare  of
 their  workers.:  They  do  not  have
 regular  jobs  nor.  fixed  income,  There
 is  no  gratuity  and  no  vension,  There
 is  algo  no  Provident  Fund  for  them.

 efe.,  Bill

 Naturally  they  are  all  walloying  in
 poverty.  I  -म  sure  that  this  Bill  will
 uplift  them  from  the  mire  of  misery.

 The  hon.  Minister  has  mentioned  in
 this  Bil  that  the  producer  भा  pre-
 Pare  an  agreement  on  the  prescribed
 from  when  he  empleys  a  worker  and
 he  will  lodge  it  with  the  Central  La-
 bour  Commissioner.  From  what  I
 know,  the  producer  does  not  employ
 any  worker,  He  engages  the
 actor,  the  director,  the  music
 director,  the  cameraman  ete.
 For  other  processes  he  utili-
 ses  the  services  of  workers  employed
 by  the  Studio  where  he  takes  up  one
 Floor  or  two  Floors  for  producing  the
 Film.  I  would  like  the  hon.  Minister
 to  clarify  this  point.  How  does  he
 expect  the  preducer  to  prepare  such
 an  agreement  before  he  employs  a
 worker?

 The  hon.  Minister  has  also  not  clari-
 fied  in  this  Bill  whether  theatre  wor-
 kerg  are  also  brought  under  the  um-
 brage  of  this-Bill,  There  is  no  direct
 reference  to  the  cinematheatre  wor-
 kers  in  this  Bil]  except  in  regard  to
 payment  of  gratuity,  pension,  provi-
 dent  fund  etc.  I  welcome  the  exten-
 sion  of  Industrial  Disputes  Act  in  the
 matter  of  disputes  of  cine  workers.
 In  other  words,  the  Government  have
 recognised  cinema  field  as  an  indus-
 try.

 There  are  thousands  of  workers  in
 the  touring  cinemas  and  semi-theatres
 in  the  rural  areas.  I  want  to  know
 whether  this  law  will  go  to  thelr  res-
 Cue  also.  I  demand  with  all  the  force
 at  my  command  that  vis  law  will  be
 extended  to  the  thousands  of  workers
 working  in|  thousande  of  touring
 cinemas  and  semi-theaters In  the  rural
 areas  of  the  country,

 The  hon.  Minister  hag  referred  to
 the  constitution  of  one-man  Tnbunal.
 I  wonder  whether  this  one-man  Tri-
 bunal  will  resolve’  the  tangles  that
 were  not  unravelled  by  the  State
 Governments.  Since  thig  is  q  salutery
 provision,  I  suggest  that  this  Tribunal
 shoulq  be  headed  by  ह  men  who  is
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 fully  acquainted  with  the  problems
 of  cine  workers  and  cinema-iheater
 workers  ang  in  fact  he  should  be  a
 man  from  among  them.

 Before  I  conclude T  would  point
 out  that  the  avocation  of  cine  workers
 ig  accident-prone,  There  should  be  a
 comprehensive  scheme  of  insurance
 for  all  fhe  cine  workers  so  thaf  their
 dependents  are  not  made  to  become
 the  victims  of  starvation.

 On,  behalf  of  all  the  cine-workers
 and  cynema-theatre  workers,  I  extend
 my  grateful  support  te  this  wholesome
 legisiative  efforts  which  woald  ensure
 the  welfare  of  all  cine-workers  and
 cinema-theatre  workers,  and  I
 eonclude  my  speech.

 शी  भूलचन्व  डागा  (पालो ।  '  सभापति

 महोदय,  विश्व  में  भारतीय  सिनेमा  ने  जे

 महत्वपूर्ण  भूमिका  सदा  की  है  उस  की  चर्चा

 सारे  देशों  में  ओर  अंतर्राष्ट्रीय  जगत  में

 होरही  है  जोर मैं  समझना हूं  उस  से  तो
 सब  परिचित हैं  ।  कम से  कम  125  देशों
 के  अन्दर  हमारा  feet  जाती  हैं  ।  आप

 ने  झरो  बताया कि  साढ़े  तीन  लाख  कर्म चारों
 इस  में  काम  करते  हैं।  मैं  पहले तो

 सूचना  और  प्रसारण  मंत्र)  को  इस  बात  के

 लिए.  बधाई  भर  घन्यवाद  देन!  चाहता  हूं
 कि  जो  भा शवासन  उन्होंन  पिछले  सेशन  में

 दिया  था  उस
 को  उन्होंने  ।  किया  शरीर

 नी  ह  तीज  गति  से  इस  के  लिए  वह  नया
 बिल “ले  कराए  ।  मैं  यह  समझता हूं  कि
 हमारे  दें  के.  म्यूजिसियन्स,  संगीतज्ञ,
 wad  या  झोर  मे  कलाकार हैं  वह  इंस  को

 देखेंगे तो  उन्हें यह  महसूस  होगा  कि  अभी  तक

 उनका  जा  शोषण  किया  जात!  रहा  है  उस

 शोषण से  बचने  का  यह  बिल  एक  बड़ा  प्रचछा
 बाय  है  ।

 मंत्रो  महोदय  नें.  बताया  है  कि  एक

 एंडोमेंट  किया  जायगा  और  वहू  उनਂ  शर्तों

 के  न्घोन  होगा  जिस  के  लिह  उन्होंने एक
 >  फा  प्रेस्काइव  किया  है  ।  उस के  अन्दर

 -  भान  3  28,  1981  Cinema  Tieatre  -
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 .  दोनों  पार्टीज़  को  अपनी  अपनी  कन्ते  लिनी

 होंगी  मौर  दोनों  उस  केअन्दर  बोर्ड  हासन
 ge  ।  वह  रगरोमेंट  रजिस्टर  होगा ।

 तो  इस  प्रकार  का  जो  भराप  ने  कार्य  किया

 हैं  पह  बहुत हो  सराहनीय है  ।
 माज

 हिदुस्तान  के  भ्रमर  कितने  ही  म्यूजिशियन,
 कितने.  डांमर  भर  किवे  ही  कलाकार

 कम  केतन  के  कारण  झपने  जोवन  के  अन्तिम

 दिन  किस  प्रकार  व्यतीत करते  हैं  यह  हुम
 सब  जानते  हैं  ।  कई  लेखक,  कई  विद्वान

 इस  तरह के  हैं  ।  यह  सिनेमा की  इंडस्ट्री

 एक  बंडा  प्रच्छा  माध्यम है  जिस के  द्वारा

 हम  ज्ञान  का  प्रसार कर  सकते  ह  दुर्भाग्य

 यह  है  कि  हिन्दुस्थान में  आज  भीं  कवल  दस

 हजार  सिनेषा घर हैं जब कि घर  हैं  जब  कि  रशिया के  इन्दर

 जहां  को  श्राबादो  बाईस  सादे  बाईस  करोड़

 ही  है,  1  लाख  eo  हजार  के  करीब

 सिनेमाघर  है  ।  उस  के  मुकाबले  हमारे
 देश  में  केवल  दस  हजार  या  ।  हजार  सिनेमा

 घर  हीं  हैं  ।  इतनी  कम  संख्या  हमारे  देश
 में  हैं।  उस  में  भी  ज्यादातर  सिनेमाघर

 afer के  इन्दर  हैं  ।  उत्तर  में  केवल  पांच

 का  था  साढ़े  पांच  सौ.  सिनेमाघर  हैं  ।

 मैं  शुक  बात  यह  कहना  चाहता  हूं  किं
 कप मे  इस  बिल को  लौ  कर  कलाकारों का
 झीर at  सिनेमा में  काम  करने  बाले  दूसरे
 लॉग  हैं  उन  का  कत  बड़ा.  हित  किया  है  |

 सिनेमा को  गवर्नमेंट  इंडस्ट्री  का.  स्वरूप

 नहीं  देशों  है  ।  इंडस्ट्री का  स्वरूप  दे  तो
 इसे  वह  कर्जा उसी  तरह  दे  जिस  तरह

 गौर  इंडस्ट्री को  देती  हैं  ।  लेकिन  इसे

 वहू  इष्डस्ट्रो  का  स्वरूप  नहीं  देती  ।

 इस  है झन्दर  went  के  लिए  जो  नियम
 आपने  बनाए  हूँ  वहू  बहुत  भे  हैं।  लेकिन

 उस  में  संशोधन  की  अवश् यक् पा हैं  ।

 कप ने  कलाकारों की  कीमत  1  हार  रुपया
 ate  है  पौर  उस  में  जो  एवं.  मुश्ते  रकम

 लेते  हैं  उन  की  कीमत  पांच  हजार  पथे
 आंकी  हैं  ।  मैं  समझता  हूं  कि  यह  बहुत
 कम  हैं  ।  सिनेमा  के  प्रन्  एक  कलाकार
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 अपना  ज़दन  लगाता  दै,  अपने  जोवन

 की  गहराई  तव  जा  कर  सब  कुछ  उस  पर
 न्योछावर  कर  देत।  है...  वो  मह  जो  कीमत

 अप  ने  एस  की  आंकी  है  यह  बहुत  हो  कम

 हैं  ।  सिनेमा  बकर  की  बाप  के  समय  सें

 wala  हुई  है  इस  में  कोई  दो  राय  नहीं  हो
 ava  ।  लेकिन  यह  जो  श्राप  ने  रखा  हैं,
 आज  के  जमाने  में  एक  हजार  रुपया  प्राप  उन  को

 देनें  को  जात  कारें,  यह  मैं  समझता  हूं
 उन  TAH  के  साथ  आप  न्याय  नहीं वर

 रहे  हैं  ।  यह  किसी  ने  भी  ग्राप को नहीं को  नहीं
 सुझाया  होगा,  हमारी  जो  नौकरशाही
 हैं  उस  नें  यह  बात  वसंत  साठे जो  के  सामने

 नहीं  रखी  होगी  कि  एक  हुजूर  रुपया  उन  को
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 देन  के  बात  रखना  shear  नही ंहै  ।  अज

 कोई  भी  साधारण  वाला कार  या  गांव  का

 गाने  दादा  आदमी  भी  दो  ढाई  हजार कमा
 लेद  है  तो  यह  एक  हजार  कमाने  बाला
 जो  दिल्ली  में  रहेगा, वहू  पांच  सौ  रुपये  किराया
 देगा

 Mr.  Chairman:  Hon.  Member  may
 continue  tomorrow.

 10  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,
 November  24,  1981/Agrahayana  3,
 1903  (Seka).


